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Judgement

J.M.Panchal, J.—The grievance made by the petitioners in the present petition
which is filed under Article 226 of the Constitution, is that though Mr.
M.A.Chauhan, Deputy Collector and Special Land Acquisition Officer, Land
Acquisition and Rehabilitation, Dharoi, Vatrak and other projects, Himatnagar has
made award u/s 28A of the Land Acquisition Act, 1894 on January 30, 1997, the
amount of compensation is not paid to the petitioners. Under the circumstances,
the petitioners have prayed to direct the respondents to pay compensation to the
petitioners in terms of the award dated January 30, 1997 made by the Deputy
Collector and Special Land Acquisition Officer, Land Acquisition and
Rehabilitation, Dharoi, Vatrak and other projects, Himatnagar in L.A.Q.-DP-
33/81-96 No.284/97.

2. Heard the learned Counsel for the parties. The fact that the respondent no.3
has made award on January 30, 1997 u/s 28A of the Land Acquisition Act, 1894
is not in dispute. The said award is produced by the petitioners at Annexure-A to
the petition. It is an admitted fact that though the award is rendered on January
30, 1997, the amount of compensation payable to the petitioners under the said
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award has not been paid. No reasons are assigned by any of the respondents as
to why the amount of compensation payable to the petitioners under the said
award has not been paid. Under the circumstances, we are of the opinion that
appropriate direction deserves to be given to respondent No.3 to make payment
to the petitioners in terms of award dated January 30, 1997 within reasonable
time.

3. For the foregoing reasons, the petition succeeds. Respondent no.3 is hereby
directed to make payment of compensation to the petitioners in terms of the
award dated January 30, 1997 produced at Annexure-A to the petition as early
as possible and preferably within three months from the date of production of
this order. Rule is made absolute accordingly, with no order as to costs.

4. Office is directed to send copy of this order to respondent no.3 immediately. It
shall also be open to the petitioners to produce certified copy of this order before
respondent no.3 for necessary compliance.
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